
[2013] 13 S.C.R. Part (2) (Pages 577-872)

THE

SUPREME COURT REPORTS
Containing Cases Determined by the Supreme Court of India

EDITORS
RAJENDRA PRASAD, M.A., LL.M.

BIBHUTI BHUSHAN BOSE, B.SC. (HONS.), M.B.E., LL.B.

ASSISTANT EDITORS
KALPANA K. TRIPATHY, M.A., LL.B.

NIDHI JAIN, B.A., LL.B., LL.M., PGD in IPR and ITL.

DEVIKA GUJRAL, B.COM. (HONS.), GRAD. C.W.A., LL.B.,

PUBLISHED UNDER THE AUTHORITY OF THE SUPREME COURT OF INDIA
BY THE CONTROLLER OF PUBLICATIONS, DELHI

ALL RIGHTS RESERVED

http://www.pdfonline.com/easypdf/?gad=CLjUiqcCEgjbNejkqKEugRjG27j-AyCw_-AP


(i)

CONTENTS

Jai Bhagwan v. Commr. Of Police & Ors. ..... 752

Jitendra Singh @ Babboo Singh & Anr. v.
State of U.P. ..... 764

Kamlesh C. Shah & Ors. v. State of

Maharashtra and Ors. ..... 577

Ranjit Singh v. State of Punjab ..... 633

Shri Lal Mahal Ltd. v. Progetto Grano Spa ..... 599

Subramaniam (S.) Balaji v. The Government of
Tamil Nadu & Ors. ..... 668

Union of India v. ABN Amro Bank and Others ..... 820

http://www.pdfonline.com/easypdf/?gad=CLjUiqcCEgjbNejkqKEugRjG27j-AyCw_-AP


(iv)

Challenge to - Award passed by the Board of
Appeal of the Grain and Feed Trade Association,
London in respect of a transaction relating to
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in favour of respondent-buyers - Appellant-sellers
challenged the award passed by Board of Appeal
in the High Court of Justice at London which found
no ground or justification for setting aside the award
- Enforceability of foreign award u/s.48 - Held: If a
ground supported by the decisions of the foreign
country concerned was not good enough for setting
aside the award by the court competent to do so,
a fortiori, such ground can hardly be a good ground
for refusing enforcement of the award - Moreover,
s.48 of the Act does not give an opportunity to
have a 'second look' at the foreign award in the
award - enforcement stage - Scope of inquiry u/
s.48 does not permit review of the foreign award
on merits - Procedural defects in the course of
foreign arbitration do not lead necessarily to excuse
an award from enforcement on the ground of public
policy - Even if it be assumed that the Board of
Appeal made some errors, such errors would not
bar the enforceability of the appeal awards passed
by the Board of Appeal - While considering the
enforceability of foreign awards, the court does not
exercise appellate jurisdiction over the foreign
award nor does it enquire as to whether, while
rendering foreign award, some error has been
committed - Under s.48(2)(b), enforcement of a
foreign award can be refused only if such
enforcement is found to be contrary to (1)
fundamental policy of Indian law; or (2) the interests
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that the extent of expenditure is not for the good of
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of fulfilling the Directive Principles of State Policy
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and was also in consonance with Art.14 of the
Constitution - Constitution of India, 1950 - Art. 14
- Representation of the People Act, 1951 - s.123.
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